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N E W S  R E L E A S E

Labor Commissioner Cites Amazon Nearly $6
Million for Violating California’s Warehouse
Quotas Law

WHAT YOU NEED TO KNOW: Amazon failed to meet

requirements of the Warehouse Quotas law, enacted in 2021 as

Assembly Bill 701, at warehouses in Riverside and San

Bernardino Counties.

Riverside—The Labor Commissioner’s Office cited Amazon.com

Services, LLC $5,901,700 for violations of the Warehouse

Quotas law in two of their distribution warehouses in Moreno

Valley and Redlands. This law requires warehouse employers to

provide employees written notice of any quotas they must

follow, including the number of tasks they need to perform per

hour and any discipline that could come from not meeting the

quota.

WHY IT MATTERS: The Labor Commissioner’s Office is

committed to enforcing the Warehouse Quotas law, protecting

California’s workers, and preventing work quotas that are kept

secret from employees or prevent meals, rest, bathroom breaks,

and compliance with safety standards.

What Labor Commissioner Lilia García-Brower said: “The peer-

to-peer system that Amazon was using in these two

warehouses is exactly the kind of system that the Warehouse

Quotas law was put in place to prevent. Undisclosed quotas

expose workers to increased pressure to work faster and can

lead to higher injury rates and other violations by forcing

workers to skip breaks.”  

Amazon failed to provide written notice of quotas. The employer

argued they did not need a quota system because they use a
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peer-to-peer evaluation system. However, this law defines a

quota as work that must be performed at a specified speed or

the worker suffers discipline. It also places limits on quotas that

prevent compliance with meal or rest periods, use of bathroom

facilities, or compliance with occupational health and safety

laws. A quota may be illegal if it is not disclosed to workers or

precludes employees from exercising these statutory rights. 

The Labor Commissioner’s Office began its initial inspection on

September 22, 2022. The investigation found there were 59,017

violations for the Moreno Valley and Redlands warehouses from

October 20, 2023 to March 9, 2024. Penalties were issued

under Labor Code 2699(f), which provides penalties of $100 for

each violation. 

The Warehouse Worker Resource Center (WWRC) assisted the

Labor Commissioner’s investigation. WWRC is a nonprofit

organization dedicated to improving working conditions in the

warehouse industry in Southern California.  

The Warehouse Quotas law went into effect on January 1, 2022.

The Labor Commissioner’s Office in 2020 launched an

interdisciplinary outreach campaign, “Reaching Every

Californian.” The campaign amplifies basic protections and

builds pathways to affected populations, so workers and

employers understand legal protections and obligations, as well

as the Labor Commissioner’s enforcement procedures.

Californians can follow the Labor Commissioner

on Facebook and X (Twitter).  

Media Contact: Communications@dir.ca.gov, (510) 286-1161

The California Department of Industrial Relations, established in 1927,

protects and improves the health, safety, and economic well-being of

over 18 million wage earners, and helps their employers comply with

state labor laws. DIR is housed within the Labor & Workforce

Development Agency 
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